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L 

Date of Receipt 

Reitration N  

Lrtue 

He,i -trRr 

-TIV. .iL3tJLAL, 

	

Ti 	OLi, BLCi 

V 

Srinivasa 
T :c c1Ti- 	 ,. 	A1i 	t 

TiVector and Chairman 

jectronics •tric Rdar. 1)evelopmefl± 
-:tb1isbment, DDO CoLap1e 
; vribhimaflgar Poet 
nga1ore 560 075 

	

.thD FIVE 0TH.R 	 .. RespQndents 

IV-, 

0 



/ 

I . 	•ti 	-±+i 

(1 ) md (ii) 	e of tti 	1,ioL 
and treir fithers njnes:- 

sri. . 3riniv, 
'3/0 $ri. N.NuniveLjk.taPPa 

Sri. Sri. T).V. Xrish,appT., 45 yeriu 
+ 	 ( • 	

1/ ( 

--- -y 

+ 
-,. 	;--.-- 

.3/a 3ri. Putt' 	 I 
/1 	oc(2(fl 

Lnt1Cfl2--- oifi'ice in whicilEj 

Al]- fare 	 al. 	I Ct 

in L.R.D.i., Baiilore 

-; 	-- - 	-' 	- 	- 
Establ3sflflIerit, DIiDO 
Ninistry of Def rice 
Je,rmaor Po± 

(v) Addresi 

Sri. A.C. Rajqsekhr,B.'30., 
Advo c1te 
No. 82/B, ist Cross, I2t'r 	Rc 
Ban i 1: 	ri I T T 	-, 
Ba- 

2. prticU1.arS 	tiLe i )puz-- 

I. 	i- 
iEleetrOLiCs and Rdmr Deveioim-t 
B st abi ± slim en t (L kDiI) 
D'DO Complex, Minitr  
Jeevnbhirnanagar I e 
Banglore 5uC 075 

2. 	sri. M.D. Lci::; 	rTC 

Trdesmar1 I  
MEG- (Fabrictiofl) 
1LE, DRDO Comp1. 
J v nbnim&flagar 
nloe 50 075 



Sr. t D.S. Rawat 
Tradesman 'C' 
En. S.D. 
LRDE, DRDO Complex 
Ministry of Defence 
Jeevanbirnanaar P0 st 
Banlore.560 CL75 

Sri. S.:. Mohri Kuirur 
Tradesman 'C' 
(11VC 	T R.  T _J .J___, £1 . t  . J. B. 
DD0 Complex 
Jeevnbhinanag&r Poet 
Bangalore 560 075 

$ri. V. Snankr 
Tradesman 'C' 
C.P.C-. 
LR J.t, DPL DO Compi e XT 

Jeevanbhian aar P0 st 
Bn lore 560 075 

M.Mayanna 
Trdesman '0' 
En. S. ) 
L.R.D.E., I)1UX Qoiipiex 
Jeevnbhianar Post 

an 56c 075 

(iii) Airs for service ofall notice: 

as above in 2 (i) 

3. T, . rti oi co o 	c: 	s± e:ich applice±ion 
is meIe:- The apliceticn i node a,inst the 
foliowin: 

Order NC: 14:0/AF - deted 22.4.1986 
passed by te First Respondent and. the 
Directcn i 	ouht to i2ect the First LI 

eponen± to prepare Inter-3e- 

	

zr1O1tT 	in accordance jth law. 

(iv) Subject in brief: 

preparation of ht common seniority 
roster and for determining the inter-se- 
seniority roil of the appiicflts belonging 
to LRD/EquiPmeflt Pilot Plant industrial 
staff . 	:. of J3;ttery Pilot Plant 

I 



4— 

industrial stuff with LRDE from the date 

of receipt of F.E for Nickel Cdriium 6:ttery 

ilct 1jot ind,riL toff sorietioned by 

dD Hro in Ninietry of efnce le±Er Mo. 

4h5/R27 (e),/3210/D(R&)) dated ii ..8O 

in±eec1 of m:Jntainir 	rtee:ierity 

roll for Battery pilot Plont Un1t tii] 1964 

as erroneously done by the First Respondent. 

4. Juriciictioi. cf  tn Trlhonel: 

rp 	fCXOt• tJc res tht tte subject 
otter of tho oeer .hirst  irich t.n.ey want - 

redresssj i3 within the nr±sdicticn of tITLO 

tioal bench of too Tribunal •.t Banalore. 

. 	jmit:TtioriL 

me appla000ts tUk.tHf dci LOS tOt t 
ppli cotions sre cith±n the litnitTtion 1erioc of 

ores ysoe pr cribod in ection dl of the 
Adninistrotive. Tribunal,: ,\t 1: 9. 

6. F.dT C 

(i) 	All tee pl c'- n e re workind s 

Trode. see 	2 in Elo ctrerii Cs 	u Rdar Deveicpiii.nt 

Et'.;j. sLt 	Th 	0 	lore, 	i oh 1e Ofl 	00 

tOo. Reoe;r CO .0 i)VcicC ent Estodhi sbnuo t en n:r 

o etor Gn::rl of Rssarch ,jid evelc.r± 

t . 	 1ef 	-, e 

iTew Delhi 110 1 • Th First 	n± 	or. 

etor t.r 	 H 	oath .dLl eatter porto1rTrTo to 

reoretuLeLt, Lromotlone end en iority et, 

to intructi000 issued cv tilL.: XSO.D Hi'a fro. 

to  	 in under 	Itsatirc o 	is 

ubmit'3 tirt the Fir t Respondent shah sJiorc 

to. ;TIo: do treCtT Ooo. 	ru.le. I eed br 	'- 



-[Tre fi 	tr; ti in r.Ct 	 1Ltj 

to recruitment,romotion and fixation of seftLcity 

of both in utrie,i ;ed nori-i:utrjJ s 	fori d 

1yer hir. 

( i1 )It i.e subt 	nt the iI etroni. cc end 

IN 	
Rader Development Establishment had some stcff on 

its rezu.lnr 	e.c ':r 	!Or ir ent 1 	h:veic en rt 

projects on 	 . . eere ,.er to iiot 

lant ljiviaioiss att ched to L:7'1..D 	Banalofe. The 

First Pilot Pint Division we s uieant for the 

pprpose of production of electronics eouiprnents, 

which teas known as Equipment Pilot Plant Division. 

Trie other .hilot Plant uc dealing with the manu-

facturè of hickel 0ednium Batteries and ws known 

I 	 chel 	iLiue i3t t.ery idiot Plant Uu q,or BiU. 

The 	 in cth the .ilyt 2intc 

iere reqr'iited for the deaticn of th projects 

en dor ±t. .n Pilot Plant Scheme purely on temporary 

basis,. end their services were liable to be 

rminated on completion of the projects. However, 
S 

their services 	re extendej, ire there wee a 

4 

	

	 need for pro Juction of many Equipments an also 

!\T± ck(,l Cadnidum .Eatteries. 

It is suhlninGted tact the P.-E for t.ne Eq uipment 

Pilot Plant was received somewhere in 1978 or 

1979, and the industrial taffwho were working 

in tee Equinment Pilot Plant were placed 11  En-block 

Juniors 11  to the regular st.' ft heion.dn. to 

LRDE. rp 	reid crier, was comxneni.oated h'r &D Hrs 

in lette No. 9U771/A/Pers/RD-21c) ciuted 31.10.79 

I
nd reproduced by the First tespondent in para 

1333 

'4- 
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para 1333 of Daily Orders t Si. No. 276 dated 

14.12.1979. The copy of the ssiL order is filed 

herein as part I at Annexure 'A'. 

(v) 	The said decision of the Department of 

personnel and A.R. who ruled th.t on merger the 

staff belonging to pilot Plant Production should 

be placed enbiock juniors to the regular staff of 

LRDE was opposed by the stoff belonging o Equipment 

Pilo plant Division and many representations were 

submitted by them being aggrieved by the said order. 
o 

Hence the matter of fixation of seniority of those 

a1g.-pli.e4at Industrial Staff was again referred to 

R&D HQrs by the First Respondent, who in turn has 
again referred the said matter to Ministry of Defence 

Dertrnent of Fersonnell and A.R. It was communicated 

by the R&D HQrs in their letter No. 98771/A/Pers/ 

RD-21(c) dated 3.6.1980 that the decision when 

arrived at will be communicated to the first respondent. 

The first respondei has reproduced the ssme in his 

Daily Orders Part IA at el No 130 in para 581 on 

16.6.80 for the information of all concerned. The 

extract of the seme is reproduced in part II of 

Annexure '' to these Applications. 

(vi) The first Respondent is pursuance of the 

cOmi    	 -2 i(  c) 

dated 31.10.1979 and 3.6.19O has published a list 

of eligible 33 candidates, who willnt be .•ifected 

by the HQrs decision in hs aily Orders Part IA 

Sl.No. 191 at para 63d. dted 3O.. 198d enJ hs 

promoted the industrial tff b21on:g to .L9D 

development projects, pendin a fir:ai icisiofl 

0 
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fro:i R&D HQrs for determinii'r; t.t-L irter-se-

sen:iority. Tn extract o the DO Part IA t 

l.'To. 191 in ora 383 d'ci 30.8.80 is, filed 

herein as part III at 	XU1 _! 
(vii 	Itis ubaiThted that the P.E. 	r he 

'staff belon4n to ano ther Pilot 
) 

liant i.e. Nickel Cadrriiurn Battefies Pilot Plant 

was received from &D HQrs unde.i' letter Wo. 

96485/R27(e/321O/D(R&D) dated 11.6. 1980.. 

The First despondent should hve followed the 

aare procedure as in case of Equipment pilot 

Plant staff and should have adhered to the 

insturotions already given by the &J) FJQrs to 
place the staff belonging to Nickel Cadmium 

Batteri(,-s pilot 'int on  
'4 

staff. 

That the first Respondent, pending a 

final decision±'rOffl r&D HQrs for deterinind: the 

inte -se seniority, has p.Lepared a separate 

seniority roil for the industri1 staff belonging 

o another unit called Aickel Cadmium Batteries 

pilot Pint and hee frmed his own rules in 

I. 	 respect of the seniority rolls for :ndustrial 

staff of. iickel Cadmium Battery Pilot Plant 

Units in violation of the Ruling of L&D HQrs 

in respect of fixation of seniority on erger 

of Pilot Plants, which was still awaiting a 
a final decision from the riinistry of efence, 

£)epaJtment of Personnel. 

The First Respondent framed two different 

Rules in respect of industrial staff belonging  

to pilot Plant iAckel Cadmium Batteries on the 

I 	

one side, and non-industrial staff on the other 

side, wnicii is xs follows:- 	. - 



Seniority rofl s for industrial staff 

i'ickei Dattery (PP Unit):- 

Seniority rolls in respect of tue 

industrial :taf±' recruited for 
Pilot Plant INicel )admium batteries 

will be maintsined eepsitely ±rom 

roup iI onwards upto C) argeen Gue II 

for i)epsrtLnental promotions flrougki 

jpQ III. However, uhere will cc a 

common seniority for Oharemen (ide I 

upwards which cone under PO II. To 

enable con si 'ierstion for promotion 

to Ckargemen I by DPO II, to Onaremen 

de Ii of pilot Plant (Nickel Cadmium 

batteries) staff will some under the 

common roster '. 

The extract of Daily Orders Part IA covering 

tue above ieci sion was iuols.Lied by P&rst  Respon.ent 

in aily Orders Part IA at 31. No 215 in para 957 

on 30.9.1930  is filed herein and marked as 

Annexur - 'Al' to these. Applications. 

(x) It Is submi ted that on analysis of the 

above rule the induetral staff seniority roll 

from Group VI onwards i.e. froL fradesraan '' 

to Tradensn 'A' in the industrial catsgory would 

be mainained separately. Qhe said Tradesm 	'A' 

has got a promotional channel to C.bargemnt dde 11 

which Is a non-industrial poet and a common seniority 

roster would be maintained from Obirgemer: II 

onward covering both Obargemen 11 oeloningto 

LRDE development proj ct and also Ox remen II' 

belonp4n 1  to Pilot Plent IcicKel Oadmiun Batteries, 

411 

4 
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The First x(espondent had matntained separate 

seniority roll for industrial staff. This 

order of the Erst Respondent is discriminatory 

in its nature. The differ n ruling for fixation 

of seniority, in respect of the industrial 

staff had acted as detE nentü to the staff 

belonging toLEWL who were on regular basis. 

Whereas the inteest of non—industrial St,' 

't- roxn Chargemeri II onwards ws protected by the 

firsG reponient. It is this contradictiig 

decièiofl 	to ma ntain a separate seniority 

roll for industrial staff belonging to Pilot 

plant Nickel (jadmiurn batteries staf had 

affected 1ne rignt to seniority and future 

promotion of the applicants. Rence the rule 

frmed by t1e k1jrst Respoident in respect of 

seniority of inctustrial staff is riot sustainable 

in law ri.d is liacle to be quashed by this' 

Ron' ble Autnority. 

(xi) It is submitted that in pursiance of 

tile above decision of tile. first Respondent, 

a 	 to maintain a separate seniority roll in 

respect- of the inctctstrial staff belonging to 

pilot plant the second and the third respondents 

who were juniors to tile applicts were 

romoted and, hey supe seded their seniors. 

The prefereritiai t eatment was given to 

the 2 to 6by6he First x.espondent )  ignoring 

the services rendered by tne applicants who 

were seniors. 

(xii) That jile applicants were recruited/ 

promoted as Tradesmfl Mates prior to the 

I 
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recruitmL1t/promotJor1 ot the 2nd to 6th 

lie spond&ts rierein viz., •te first applicant 

'ri. I. Srinivasa on 13.12.82, the 2nd 

apjlicant .dhri.iJ.V. rishnapa on 12.12.72 

and the 3rd apy)licant Sri. Krishnaiflurthy 

on 17.5.1975. Wher:as the aespofldeirts 2nd to 	
17 

6th appointed on26.4.73, 25.5.73, 2...5.73, 
2. 5.73 nd on 13..73 . s Trdesmafl iiates. 

The ötn Responent,ri. i"ayanna though he was 
general id1dCte, wee promoted ageinet the 

SO quote. in excess of tile QuotarserVed for 

generai 	dates it, violetion of quota rule. 

It is subieitted tnat t iiet of 

industrial staff who were elidbl.? fort rde 

	

test was publsiled confanin 	o tlae idcel 

Oadmiva Batceries Pilot lant industrial stiff 

in the Daily Orders Part IA at para 31 in 

Si. to. 17 on 26..19O vide Annexure 

excluding Tile nsiiies ol tile applicXitS who 

are also (,-ligible to appetr fort rade test 

and also to be corisidred for promotion 

from radsnan iiate tojt er/elder i.e. 

from lrdemu 	'E' to Tradesmen O . 	 4 

Consequent UpOii tne above were promoted from 

4radenafl 'E' to iridusrial to '0' industrial 

po5t, the respondents 2 to b who were juniors 

to The applicants pro.oted. 

It is submitted that tao respondents 

2 to 6 were promoted wef 31.12.30 ri1 1.1.81 

on tne recommeodatiori of C III from 

	

Tradesman ''  to Tradesman 	Pir.Mayanra 

promoted on edhoc bis against the vacaIioies 



reserved for O/3T subect to the cond.tion 

that their promotions will be regulaised on 

receipt of approval of dc-reservation of the 

reserved post irom the compeient authority, 

who is the Director Gene l, Researcn axid 

Development Orga isation, iiew Delhi. The copy 

of he Daily Part IA as published in Si. No. 7 

at para 39 dated 8.1.81 is filed herein as 

Annexure 10' to tne applic.tion. 

(xv) It is submitted that all the applicants were 

subsequently promoted wef 31.8.81 vide Annexure-'D' 

on the recorniendatiofls of DPO Iii from Tradesman 
SjS to Tradesman '0' after a laps- of 8 months, 

as a consequence of tae wrong decision talcen by 

the First Respondent to keep the separate seniority 

rolls. ThUL3 the juniors working in the Nickel 

Cadm,ium Pilot Plant have supe:r seded their seniors, 

who were working in LRUE or regular basis. This 

ruling of First Respondent is illegal and liable 

to be quashed by this Hon' tile CouYt. 

(xvi) It is sub.,niited that the decisioL of the 

first Respondent to xnainiaifl a separate senioriy 

roll, in violitioe of the ruling 4ven by the 
Ministry of lefence, epartrnent of iersonnel 
and A.R. is illegal. The First Respondent, the 

Director, LRJJE being the Ohairman of DPO III 

cannot £rslne his own rules, *hen the rules in 

respect of seniority wer alrady in existence. 

The First Respondent has acted in excess of 

aut.or1ty and he is not competent to exercise 
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the jurisdiction wnicn is not vsted with 

him. As such the order o maintain a separate 

roil is has1ess and illegal. It has taken away 

te fight, to seniority and the legitimate right 

to be considered for promthion was denied to 

the applicants, when tney were eiigioLe to be 

considered both for trade test and promoiion in 

tue AjPC III held on 31.12.80, when tue respondents 

2 to h were promoted. 

It is submitted that the promotions 

ordered on 5.1.51 oi ne zecoamendations of the 

JPO III o.eld on 51.12.80 in respect of tcle 

respondents 2 to o are illegal and not suotairiabie 

in law. The Vi respor.dents, though he wee a general 

candidate was promoted ae±nt the vacancies 

reservea for 60/3T. Hence it is illegal. 

It is submitted ttiat tie second and 

third respondents and others mo we e promoted 

on 31.12.0 were eligi.oi to b; pieced enbiock 

juioiors to line st(.f wrio are already world 	in 

iUJ. on regular basis, in tsmi common seniority 

oster as per,  the utules of Seniority tnen in 

force as laid down by the mtI) H.Qrs and also the 

epartoient of Personnel and A.11. and the matter 
was awaiting a final decision. 

0 
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7. Reiief(s) soUgflt:- 

In view of tie facts mentioned in para b 

sbove, tne Appl±cints prays for the fol.1ow2ng 

r'lies : - 

To quash trie order passed by tile 

irst Responent in respect of seniority 

rolls for ttle industriJ. attff iiccel 
Oadiium batteries filot Plant Unit, 
publishedin Daily Orders Part IA at 

para957 in Sl.'o. 215 dated 30.9.30 

vide Aunexure-'Al' as illeal. 

To quash the ensequential oraers of 
)pQ III promotions ic respect of the 
second and third respondents and others 

proiioted wef 31.12.80; i4hicn. is publ shed 

by t e pirst Respondent in Daily Orders 

Part IA at pra 39 in ci No 7 on 8.1.81 

vide anexure- 'C' as illegal. 

(ji±) io quash the common seniority roster 
prepred durin the year 984 in 

violation of tne rules. 

iv) 	To w-sn tne oomeion cyclotylea order 
of the 	rst Respondent dated 22.4.1986 

and 29.4.86 in his NOS. 13403/Adm; 

1337")/Adm. and other connected letter 

in the interst of justice, eauity 

and good conscience. 

t 
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(v) To direct the irst sspon:ent to maintain 

conmion roster of seniority on merger of 

iilot ilant ii okel Oadiiiiuni $ttery industrial 

staff with effect from the date of receipt 

of 	.E. as ae has alreaay maintained in 

respect of non-industrial staff from 

Uhargemen-Il. onwaros and wno were similad:r 

placed and to prepare a seniority roll 

during ihiO afresri in accordance with 

rule S. 

The Appllcants above riaed urge the ollowin 

enong oltier grounds in support of t.Le reliefs cleiiied 

y them: - 

( rt 'U U N 1) L 

(a) That the order of maintaining a separate 

seniority rolls for inPustrisi staff, 

when the First Respcnder.t has maintined 

a conuiiorj roster for the non-indutrial 

stff from 'Unargemen Ude II onwards is 

iLlegal and not sustairiaole in law. 

g 
(b) 	That the rules for ±imation of seniority 

rolls in respect of inutrial staf was 

to place tne rilot 1lant tatf en-block 

jtfliOs o trie LRJE staff workin on 

regular basis in the common roster of 

seniority. he decision in reipect of 

fi'dng tne seniority on merger of rilot 

Plant was awaiting final decision by 
the &D ±-lQrs and epertisnt of .L'ersonnel 

ana 	rinistry of efence, ew Delni. 



- 
when that bein th- fact, the First Respondent 

nas erred in passing the orders to maintain 

a separate seniority rolls in respect of 

indthtrial staff belongin: to Nickel Cadmium 

i3atteries pilot Plant Unit.Hene the orders 

passed in Sl.No. 215 dateci 30.9.1980  vice 

Annexure - Al' .s illegal and itaole to be 

quashed. The said order was contrary to the 

rulea laid down by the &D HQrs and )epartment 

of Personnel and A.A. for fixation of seniority 

in respect of inthistrial staff vide A:!' 

at part 1 and. Ii. 

(c) That the orders of prorrotiofl in respect of 

the second and others respondents is 

violative of Article 14 and 16(1) of the 

onstituti0n of India as the pefereflti8J-

treatment was given to those staff joring 

the applicants ikio were eJigiJeto be 

considered forpromotion, being their seniors. 

consequentlY the 2 to 6 respondents who were 

juniors to Applicas in Tradeafl 'C' were 

made to guperaede their seniors as a result 

t 
	 of maintaining a eparate seniority roll in 

respect of the Industrial staff belonging to 

pilot Plant Nickel Cadmium Battery Pilot 

plant to which category 2 to 6 respondents 

were belonged. 

(sd) That Lae order of the ?irst hes ondent to 

maintain a separate seniority roll in the 

lower grede during 1980 and to maintain a 

common seniorityroll in the higher g±'ade 

during 184 is disorimifletcrY oosed to 

Jaw and not sustainable in law. Hence the 

seniority roll in respect of the applicants 



-1- 

is reosired to be refixed in th 	au e conofl. 

roster dur rig 1980 on erger of pilot Plant 

Iickei Cadmium 8atteries staff with LiiJ. 

stff. 

(e) The ill eaJ decisio by the First Hesoomient 

has denied the legitimate r ; 1ts f tne 

appli cxi±e. Oonsouently it .kaas resul ted in 

the loss of seniority and 	fected tneir 

right to future promotion. 

8. interim Order, if payea for: 

No Interim Order is reauired to he pasd. 

9. Details of toe remsoies exhTusted: 

The ApplipantS declare t.nat they av:iiled the 

romed3r vailabie to them unoer nc relevant sri:oe 

rules. 	irst 	p.1Cint Las subaitLed his 

renres.ntatjon on 15.1. q3 vide  nnexure-' 	heres 

a reply was furnislr:d y 	Iirsj Rsponsnt on 

12.3.1go6 and 22.4.1986  in his .L'40 	13403/Al2 

vide Mlflexure- ' Fanj' a t:-itiflg 'tnat tile 

applicant' s name cannot he place abov 	toe $ 
respondents since they were promoted on 31.12.80 

and the appi c'-nt as ororioted o Pradenar) 

31.8.1981. hcre as no question of making comion 

seniority roll  Of  Fib 	F±arit Unit Staff ith 

LD.L/i 1) irid'ustrial stff whi 	iiaa snct1.ond 

as r-.plar during 1980. £he  second respondent 

has submitted his representation on 

and on 19.2.1986  vide Axiriexure 	T and dl'.wh'reao 

common cyclost:iied reply was fufflisnec. to him 
i p 1tF39'5? f 

46 
( 



1 Name of the 3ana on which 
drawn 

2. Demand ].)raft No. if 

a 

it 
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by the first Respondent in his letter No, 13393/ 

Admdated 10.3,1936 and 29.4.19d6 vie Annexur 'J' 

and 'K'. A legal notice d ted. .7.198b dated 9.(.0 

was also served. on the Firs 	esponeLt vide Anrexure'L' 

1otal receipt and acknowledgement card arn filed 

herein as Annexures 'i' and 

hatter not pe ±ii witn any otner court etc:- 

j1ne Applicants furtkiE.r decl;re taat the :tatter 

rearding wAich these applications have been made 
e 

are not pending bafore any court of law or any oth(.r 

authority or any other ench of the ribunal. 

Particulars of Bark Draft/postel order in respect 
of the Applications fee:- 	 - 
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• S 

VEiI i'I CATIuN 
p 

I, 3ri.M. Srini.vasa, Sb.  £ri. N. Iunivenkatappa, 

aged about 45 years, okiñg as tradesman '0' 

r&sident of Bañgalpre Jo hereby verify that the 

contents from p.ra 1 to 13 are true to T y por'onai 

kroi1edge and belief and that 1 have not supprssed 

any material facts. 

Baalor- 	 • Sibture of the aplicant 

Dat:.NV86  

-. 	To 

The Registrar 
The Central Administrative. ribunal 
Additional Bench, Bangalore 

.. 	•• 

maw 



-H 
Annexure 'A' 

EXnilRA01 O jAILY 0 	RS PART IA, SL.NO  276 DT 14.12 7 

Para 1333/79 'ILATION O 	NI0iIT Ii LSJHCJ. O 
UiIAL jTAFF  

HQrs DDO letter No. 93771/A/Pers/RD-21(C) dated 

31 Oct 79 on the above subject is repro Tuced below for 

inforrnation of all concerned:- 

11 	case was referred to Department of Personnel 

and A.R. who have ruled that on merger the staff 

belonging to the Pilot Plant Production should be 

placed enblock junior to the regular staff belonging 

to the LRDI. The inter-se-seniority of the individuals 

may, therefore,be fixed accordingly ". 

* 

EXTRACT O DAILY ORD&S PART IA .SL NO 130 DT 16.6.80 

Para 581/80 FIXATIO1 OF NI'LY IN R 3PCT OF 

IN t STRI L S TAFF 

In continuation of DO part IA No. 1333 dated 

14.12.79 and 215 dated I0.3.60 corarpunication received 
from R&D HQ vide their letter No. 98771/A/Pers R-21 

(c) dated 3.6.80 is reproduced below for infoitiofl 

of all concerned:- 

" The case on the above subject has again 

been referred to Ministry of Defence/Deptt of Personnel 

and AR and the decision when arrived at will be 
F. 	 communicattha to you ". 

EXTRACT OF DALLY 0RDRS PART IA S. NO 191 DT 30.8.80 

Para 838/80: T]W)E TEST: IN iTRIAL bTAFF (A: 

SRO NO .87 DATED 4. 3. 7 

Ministry of efence R&D HQ had ruled vide 

letter No. 98771/Pers/RD-21(C) dated 31.10.79 

that " on merger the Industrial staff belonging 
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	 I. 

to the Pilot Plant Production should be placed4 

enbiock juniors to the regular st&ff belong r to LRD?t. 

On a further representation by some staff the R&D EQ 

have intimated that the case of seniority between the 

Development Staff and Itaff recruited to Pilot Plant 

(EPD) which subsequently merged with a sin le PE is 

under reconsideration. 

Pend rig a final decision from R&D EQ for determining 

the inter- se- seniority, it has been decided to conduct 

Trade Test as per the SRO quoted above for the senior 

Industrial Staff (not affected by letters mentioned in 

para labove) as in the attched list who belong to 

Group C Industrial posts included unier the Heading Group 

III in the schedule to the Defence R&D Organisation, 
Min of Defence Recrui merit Rules (i.e. SRO 87 dated 

4.3.77). These officiale will reckon seniority in 

the order they are ehown irrespective of the R&D EQ 

decision referred in para 1 above. 

List of eligible 33 candidates for 16 posts was 

published. 

The above serialisation represent the seniority 

of the cndidates who will not be affected by the EQ 

decision. The Seniority Roll has already beenperused 

by the conôerned earlier. Objection on the aspect of 

seniority, if any, may be sent to AiJi (LE) by .9.80. 

The programme for Trade Test will be announced 

therea fter. 

For promotion to the vacant and resultant 

vacancies in Grop II and also for subsequent groups 

viz., Group III and Group V, Trade Test will be 

c nducted only after receipt of confirmation referred 

to in para 1 above. 

wr T-CFDAL[YORD PART IJ SL NO 215 DT 30.9.80 

para 9-5-7 	O: 	SENIORITY ROLL FOR INDUSTRIAL 3I 	Fl? 

\ 1icicL oiiu BTI -LY (PP UNI-2) 

eniorroils in rs ct? the nua.trial staff 

-- 



Anerire. 	'Al' 

EXTRACT OF DAILY ODERS PART IA SL NO 215 DT 30..89 

Para 957/SO: SdNIORITY ?LCLL$ FR INDUSTRIAL STAFF 
NTKL OAITJM BATTERY (PP UNIT) 

SenioritT rolls in respect of the industrial 

staff recruIted for pilot Plzint Nickel Cadmium 

B.tteries will be maintained sparately from 

Group VI onwrsupto c/n ii for Deprtmenta1 

promotions trxrou;h DC III. 

However there will be common seniority 

for C/M I upwards which come under 'C II. To 

enable consieration for Drornotion to C/N I 

by D.0 II, the a/M ii Of PP (Mi-Cdj staff will 

come under the common roster. 

x Px. undaram 
Chief Administrative Officer 

for DIR:CTOR 

I 
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' Annexure 

Li0i • u BA1iY 0BB 	IA, 	.N0 17, 	YI 	26.8.80 

Para 813/80:. 	AB 	iBB 	Fx0k0fI0. 	IjJiITFF 
7 tIOkL CAthIUk EA2TI 	Y 	IL0T PLANT IJNIT 

A list of industrial staff who are eligible to 
appear for the trade test for promotion in 'Nickel 
Cadmium Battery Pilot Plant Unit ' is given below. 
This trade test is confined to industrial staff 
recruited for idckel Cadmium Battery Pilot plant Unit. 
he progrnme for the trade test will be notified. 

List of grGup V tradean eligible for promotion 
to group III. * 

Sl.No. Token No. 	Name and designetion 	• 

1. 434 
2. 437 	 - 
3. 440 	 - 
4. 442 	 - 
5. 441 	 - 
6,, 444 	 - 
7. 445 
8. 
9. 

	

.46 	 - 

	

448 	Shri MD Lak sbman Rao 	T/Nae 
10. 451 	Shri DS Rawat , 
11. 452 	Shri SP Mohan Kumar 
12. 453 	Shri V Shankar 
13. 456 	Shri Balachandra (Sc) 

14. 460 	Shri MNayaflna 

p  

4 

I 



p 

f( - 	
Ann exure :L  - 

P EXIRCT CF DAILY ORiJIR 	ART IA SL NCI DI 08. 1.81 - 	- 

Para 39/81: NICKiL CAJ1IUiVI 	3ATERY (p UNIi): 

--- 	
-- 

Ref No D. Part IA No. 957 dated 30.9.80 

As already decided, the seniority rolls of the 

Industrial Staff of the Nickel Cadmium Battery (PP Unit) 
as maintained separately and consequently promotions and 
recruitments of Inustrial Staff are made separately for 

the Nickel Cadmium Battery (PP Unit). 

Having taken into account departmental promotion 

quota of Industrial Staff of Pilot Plant Unit, the result 

of relevant Trade Test, work and conduct of the individuals 
concerned, the DPO III have recommended the promotion 

of the following individuals which have been approved by 

the appointing authority:- 

51.No. 	Token No. Name & Designation Promoted to 	wef 

2. 	- 	- 	- 	- 

-I. 	 - 	 - 	 - 	 - 

- 	 - 	 - 	- 
- 	 - 	 - 	- 
- 	 - 	 - 	- 
- 	 - 	 - 	 - 

8, 	- 	- 	- 	- 

- 	- 	- 	- 
- 	- 	- 	- 

11 	- 	- 	- 	- 

- 	- 	- 
448 Shri MD Lakshrnan Rao,T/Mate Fitter .1.1 .81 
451 	" 	D3 Rawat, T/M 	Fitter 31.12.80 
452 	" 	SP Mokian Kuxnar,T/Mate 	Fitter 31.12.80 
453 	" 	V Shankar, TfMate 	Welder 31.12.80 

* 460 

	

	" M Mayanna, T/Mate 	Fitter 	1.1. 81 
(adho c 

Promoted on adhoc basis against vacancies 
reserved for SO/ST. Promotion wilibe regularised 
on receipt of approval of de-reservationof the 
reserved poEt from the copetent authority. 



Annexure 

ERAC OF DAJiY 0 	PhJA. sL.NO. 13Jl.8l  

Para 947/81; P IL 	 u VAFF 

on the recommendations of the DPC III, the 
f Qi oTd.flg promotions are made as per the particulars 

shofl against each:- 

Token No. Name & Designation Post to Effective 
- 	 wic 	ae 

365. 3hri M Srinivasa, T/Mate pitter 
	31.8.81(W 

359 	" DV Krishnappa 	31.8.81() 

372 	" HG Gopalaiah ' 	 on leave 

376 	D puttasangatlfla " 	 31.8.61() 

377 	" KrisbnamurthY 	" 	Offg 	31.8.81 ( P/Artist 

6 to 30 other promotees. 

All the above promotions adre made on 
adhoc basis. promotions will be regularised 
on receipt of so/sT roster from HQ R&D. 



A 1rR)c 

To 

The Director 
LRDE 
Bana1ore 1 , 

xhrough proper channel 

Sir, 
Subject: 0ORR011ION OF DISCREPANCISS IN 

S4IOITY ROLi VM 

Reference: DO wart i NO 2C du 7.1.36. 

I wa apo.ntei 	as T/man mate on 	12.12.1972 in 
this establiebmerit. wh reac the following indivudals nxnely 

o. Nnmes P.Ko Date of 
appointment 

iL IIJ 	aKsbmanrao 448 26..73 

2. Lhri .D 	Rawat 451 25.5.73 
. snri S Mohan Kumar 452 25.5. 1973 

4. Shri V Shankar 453 28.5.73 
5. Shri Mayanna 40 -18.5.73 

e gppoiAed during 1973 (the date of appointment is shown 
ggainst teir names) much junior to me. 

The above i.ndividu.qls (ci No 1 to 5) were promoted 
to T/man 1 Q' during bec 50 - Jan cl (ref Do Part I no 39 
dated 8.1.d1) in a seperate DPC.ihercas I was promoted 
to T/M C nly on 51.8.31 (1)0 part I no 947 dated 1.9.81) 
In the process of the above individuals who were junior 

to me were superseded whi ii is an injustice. 

Again afte: merging of BPFU 5tff back in -LRDi, 
their names are sti'l appeared above my name in the 
seniOrity roll, togia they are junior to me in 

This I recues± you to kindly make the necessary 
corrections by plcin me a ovo them at the earliest 
ando blige. 

11 	 Phankin you, 
Yours faitkifully, 

(N. rinivasa) 
Ban ;alore 	 T/i C P .ITo. 365 

Dated 15.1.86 

I 



Grams:Develectronics 	NO: 134C3/Adm 
Ofl 	 Government of India. -Min of Defnce 

Defence Research :-nd Development Orgn 
Electronics and Radar Development stt 
post Box No 5108, High Grounds 
Bangslore 560 001 

To 	 12 Mar 86 

1$ri N 3reenivasa, P/N 1 0. P.No365 

Through 1D0 

Subjct: 6.ZIVIChITY 

Reference your applicaticti deted 15.1.86 

Your ajplieatiofl r ferredt above regardin, 
fixation of seniority in tradesman 'C' claiming that you 
ere senior to S/o ND Lakebmari rao, P.No 448, TIVIC, DS 
Rawat, p.No 451, TNO SP Mohan Kumar, P.No 450, TMC, 
V. Shankar, F.No 453, TiC and M.Mayarma, P.No. 460,TMC 
of B:PU has heen . exnined. As per existing rules seniority 
will reckon from the date of promotiofl/ppOifltmeflt in 
the post of tradesman 1 0' but not on the lenth of 
service in various grades/posts. As these individuals 
mentioned above have been promoted as radesman I T 
much eariiei to you, tney are nior to you. Hence fixation 
of your seniority in P/man IT has been done correctly. 

sa/- 
(MR PALSHIKAR) 

SAO II 
for DIiii0T0R 

I 

a, 

4 



cLk)\-DF1 

Grame;Devcleetronics 	No 13403/Adm 
Phone 73205 	Government of inha- Min of Def 

Def Research and Development Orgn 
lectronics and Aadar Development Zstt 

EB No 5108, High Grounds, Bangslore 

To 	 22. 4.bb 

Sri I Srinivasa 
P.No 365, ThA 

Through EPDO 

Subject: REdiIFI0ATI01:1 F 3 O.1IORIT.  

Reference your application dated 19.3.86 

Your case on the above subject has been examined once 
again. Your contention regarding detaching BPPU from LRDE 
and subsequent merger in IRDF for purposes of seniorit, is 
not correct. It may be noted that till the PE for industrial 
staff of BPPU was sanctioned during 1980, the industrial 
staff of BIPU was on purely temporary basis for duration 
of the project. here was no question making combined 
seniority roll o± FPU staff with LRDE/ 	EPD industrial 
staff which was sanctioned on regular basis. BFPU 
industrial staff has been sanctioned separately during 
1980 and the staff has become regular since then. 
Seniority roll for .PPU has also been prepared separately. 
As per decision taken during 1984, industrial staff of 
PPU has been merged alonith LRDE industrial staff and 
seniority has been fixed as per existing rules ie. from 
the date of appointment/promotion Shri M.D.Lakhman Rao 
448, DS Rawat, 451, MohanKUmar4SO, V ahankar 453 and 
N Mayanna 460 has been promoted to TMC wef 31.12.80 
and you have been prc1e : to trademen '0' upf 31;8.dl. 

Your rerust for placin your nwe auovo slur MD 
Lakhsman Rao 448, D Fawat 451, Nohan Kumar 450, V. 
Shakar 453 and.N MOI.yrmna 460 who have been promoted 
earlier to you cannotJe done. The seniority has been 
fixed as per rules on tne subject. 

Sd/-x 
(!R }A$[iIKkE 

SÃO II 
__-- for 731 

/ 



* 	

To 

The Director 
LRDE 
Bangalore 1 

(Through proper channel) 

3ir, 

Subject: CORREC2ION OF DI 1.EPADIES IN 
SENIQiI A: L aoLL T/M 'C' 

Reference: DO Part I No 20 dt 7.1.36 	* 

I las appoiriteel as T/Man Mate on 12.12.1972,ifl this 
establishment. Whereas the following individuals namely. 

S 

31.No. 	Nwmes 	• P.Uo Date of appointment 

1 	MD. Lak 	rao 	448 	26.4.1973 
2 	DS Rawa.: 	 451 	25.5.973 
3 	Mohan Kumi.r 	452 	26. 5. 1973 
4 	V Shankar 	 453 	28, 5, 1 D7 3 
5 	M Mayanna 	 460 	13.8.1973 

were appointed durin 1973 (the date of apointmt is shown 
against their names) much junior to me. 

The abo. e individuals (al No 1 to 5) were promo.ed to 
P Mn C dur ng Dec dO - Jan81 ( r e f Do Part I no 39 dt 
8.1.1) in a. separate DEC. Thereas I ws pronotedto,T/M 'C' 
only on 31.8.81 (DO Part I No 947' dt 1.9.81). In the process 
the a ove individuals who were junior to me were. superseded 
which is an injustice. 	 a  

A;airA alter me:gin of BPU staff back in LRD, their 
names are still appeared above my name in the snority roll 
thou.h they .re .junior. to me in LRDE. 

Thus I reaust yo to kindly nake the neces.ary 
correctiorie by placin; ip s ove them at the ealies± and 
obii;e. 

Thank I. ... 
Yuurs. fj1flfUlJ-y. 

DV Krshnappa 
Ban galore 
Dt 15. 1 .86 

.. 



0 

l• 	' 
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To 

The Director 
LRD 
Bgh G-rounds 
Bangalore 1 

Through proper channel 
Subject: ROIFIOAWION OF S NI0ITY kOLL 

efereflCe my application dated 15.1.1986. 

Si':, 
The descripeflCy observed in my seniority roll 

was requested tobe rectified at the earliest, through 
the letter dated 15.1.186. However no reply has yet 
been received. 

Hence I request you furtiec to intimate m.e the 
position of the seniority at the eriiest and oblige. 

Thanking you, 

yours faithfully, 

]V Krishnappa 
Bnalore 	 p.flo 359 
Dated 19.2.86 



Grxn s: DEVTLJCTROM Ji 
Phone: 73265 

NO: 13395/Adm 
Government of India-Mm of Def'nce 
Def Research and Development brgn 
Electronics and Radar Development 
stablishmert PB No 5108, 

High Lrounds, Iangalore 

To 
	 >9, 4.1986 

Shri Dv Krisnnappa 
p.no 359, TIO 

Through FdDO 
Jubj.ect: POIFIOATION OF. NI0lTY -------------------- 

±erence your application dated 19.3.1986  

Your vase on tile a ove subject has been exaained 
once again. Your contention regardi.flg detaching PU from 
LRDE anu subsequent merger in LRDF- for purposes of 
seniority is not correct. It may be noted tbu.t till the 
PB for industrial staffof BPPV was sanctioned during 
1980, the industrial staff of PP15' was on purely temporary 
basis for duration of the peroect. There wis no question 
making combined seniority roll of PU staff with LRDE/ 
EPD industrial staff which was sanctioned on reilar 
basis. BPPU industrial staff has been sanctioned 
separately during 1980 and the staff has beccme regular 
ince then. $eniority roll(for BppU has also been 

prepared separatlY. As pei decIsion taken during 1984, 
industrial staff of PFU has been merged alongwith LRDE 
industrial staff ani seniority has been fixed as per 
existing rules i.e. from the date of appoJfltffleflt/ 
promotion. S/Shri T. Lawrence D Muthu has been promoted 
to TMO wef 12.1.81 and 15.1.81 respectively and you 
have been promoted to TMO wef 31.8.81. 

Mour requet for placiflF your name above Shri/shri 
T iawrence, D uthu who has been promoted ealie to you 
cannot be done The seniority has been fixed as per 
rules on the subject. 

(MR PALSHIAR) 
SAO II 

for DIh,0OR 



 

 

A. C. Rajac B. 0cm. ,Li.M 
Advocate 

S/3/86 
	 Date 9.7.86 

To 
The Director Chairman, DPO III 
LRDE, THigh Groands 
Bangalore 560 001 

Dear 5ir, 
I have instructions from my clients S/i. D.V. Krishrappa, 

It 	

i!. Srinivasa, and Krisbnarnurtliy working as Traieman * C' 
serving uner you to issue notice as hereunder:- 

Tht my clients 14r. D.V. risimappa, Mr. M. Srinivasa 
and kir. Krishnamurthy were apoointed as Tradeian Mates on 
12.12.1972, 13.12.1572 and on 17.5.1974 respectively; whereas 

M.D. Laksbmanrao, Mr. D.3. Rawat, ir. S.F. Mohan Kumar, 
Nr. V. Shar and 	ri. Mayanna were appointed on 26.4.1973, 
25.4.1973, 26.5.1973, 28.5.1973 and on 18.3.197.5 as 
Trsdenan Mates in your Establishment. 

That my clients subiTl it that PE for Nikel Cadmium 
16 	 Battery pilot Plant Unit was received on 11.d.1980 under 

Government of India, Ministry of Defence letter No. 964171'15/ 
R27/0321CJ/D(iJ) dated 11.3.1980 in order to regLLLarise 
the services of those who were working on the said pilot 
plant for the durationof that project. It was decided to 
keep a separate deniority list for pilot plant inustria1 
staff from Group VI onwards upto Ohargernen Gde Ii for 
Departmental promotion throuh DPO III and to keep a 
áornmofl seniority roll for Ciiargemeiit II onards to consider 
them forpromion to Chargemen 1 by DPO-Il. The Ohargemen II 
onwards of pilot Plant Nikel Cadmium staff were merged 
together with development Li.OE staff and a common roster 
as maintained as per Daily Order Part IA No. 957 dated 

10.9.1980. Whereas themerger of Industrial Staff who 
were similarly pl:ced was not done in 1980. 

That as a consequence of the above decision, the 
seniority roll of the industrial ttaff of the ickel 
Cadmium Battery Filot Plant was maintained seaarately 
and a list of eli4ble candidates to appear for trade 
test of Nickel Cadmiur Battery pilot Plant staff was 
published oorfining only to industrial staff recruited 
for Nickel Cadmium Battery pilot Plant Unit in N. 813 
Daily Orders dated 26.8. 1980. The names of Mr. 
L;chsmana rao, Mr. 0.0. Rawat and Mr. S.F. Nhan Kumar 

I 



i.Lr. V. Shankar and Hr. M Mayanna wererpublished in the said 
daily order excluding the names of my cltents who were senior 
to them. A preferential treatment to one class of staff was 
showfl, inoring others, which is discriminatory and violative 
of Article 14 and 16 (1) of the Jonstitution of India. 

That the above persons were promoted to the post of 
Fitters etc now termed as Tradesman 'C' with effect from 
31.12.80 and 1.1.81 respectively in No. 39 of Daily Orders 

Part IA dated 8.1.1981. qual opportunity should have been 

iven to my clients and they had a rigbt to be considrred for 

trade test arid promotion. But this has been denied to them. 
Hence DPO III promotions ordered as a consequence of 
maintaining separate a niority roll for Pilot Plant Indus±rial 
staff is illegal and liaole to be xqLlashed. 

Ny clionts submit that one Hr. N Mayanna was promoted 

on adhoc basis as a fitter 	inst the vacancy reserved for 

3O/S subject to approval of dc-reservation of the reserved 

posts reserved for $0/ST eanthda±es. The posts reserved for 

80/8+ candidates cannot be filled bp by a gene:'ai candidate, 

without Obtaining a prior sanction from the competent 

autoritY. Hence the promotion ordered on 8.1.1981 in excess 

ct quotais violative olf quota rule and liable to be struck 

down. 

That my cliert8 were promoted on 31.0.1981 by 010 III 

from Tradesm&c Mates to Fitters and Postef Artist, which 

is now termed as radean 'C'. Thereby my ciient lost 

their seniority over th3 staff belongifl to IicKel Cadmium 

m Batteries, wo were prooced earlie; as a consequence of 

separate seniority roll. 

That it was decided to merge the said staff in  1984 

with LRDE after effecting the promct±on. Instead of 

merging them when PB was rcceived in Jun 1980 and the names 
of my clients were placed below their juniors in the inter-

se_seniority list. Therefora the snioritY list is required 

to be readjusted as it is illegal and baseless. .8elated 
decision to prepare a common seniority roll cannot take 

away the rights of my clients as to their seniority arid 

future promotion. 	 - 

I 

/ 



Thercfore, you ure hereby cied upon to furnish 
reply within 10 days from the date of eceit of this  
notice, as to the authority, or source of law; or which 
the jaid decision w 	taken in 1984,  after eff'ectin, 
promotion and thereby affecting tL loss of seniority and 

riht to future promotion of my clients. 

It is, therefore, recuosted that aninter-se-seniority 
roil mey be pr•ared merging the inustrial staff of 
pilot 51ant Nickel Cadmium as on the date of merger i.e. 
wef Jun 80 and to fix the seniority of my clients in 
the appropriate place. Otherw. e my clients are restrained 
to institute legal proceedins. 

Cost of this notice if Re 200/- 

Yours faithfully, 

Ben :alore 	 Sd/- 
Date: 9.7.86 	 Advocete 

/ 

Fj 



Signature/s 

Executants are personlIy known to me and .............J.,L signed before me 

- 

No. I 

 

IN THE HIGH COURT OF KARNATAKA AT BANGMORE 
No. 	 of 198. 

Appelaflt/Petjtjonertg 	/ 	 Qferidants, Respondent/s. 
Piantiff/s-CompIainant/s V 	Vs 	 Accused/Judernent_Dibt/a 
Deoee—Holdè1/s, Applicant/s 	 I OPPonent/I, 

4/We 	 ...... , D. v. .. 

.the .... ... 

Nos ........................................................................ ....... .in the above matter hereby appoint and retain 

Sri 	 °'e--,L.c-i-...• )'.1 	 ... 
to appear, act and plead for ma/us in the above matter and to conduct, proceute and defend the 
same and all interlocutory or misceUaneous proceedings connected with thc same or with an 
decree or orders passed therein, appeals and/or other proceedings arising there from and also In 
proceedings for review of judgemnt and for leave to appeal to Supreme Court, and to obtain 
teturn of any documents filed therein or to receive any money which may be payable to me/u. In 
the said matter. 

I/We hereby authoriso him/them on my/our behalf to enter into a compromise in the 
above matter, to exacute any dacree or order therein, to appeal from and decree/order therein 
and to appear, to act and to plead in such appeal or in any appeal preferred by any other party 
from any decree order therein. 

I/We further agree that if I/we fail to pay the fees agreed upon or to give due 
Instructions at all sthges, he/they is'are at liberty to retire from the case and recover all 
amounts due to him,thom and retain all my/our papers and moneys till such dues are paid. 

Executed by me/us this........LL..date of 	 st.J-. 

I. 

Satisfied as to Identity of Executant's Signature. 	 - 
(where executant is illiterate, blind or unaquainted with the language of Vakalath) 
Certitied that the contents were explained to the executants in my presence in. 

language, known to him/them who appeared perfectly to understand the sane 
and have signed in my presence. 

Accepted 	 . 

ADDRESS FOR SERVICE 
. C. RAJASEKFTA.. ecom.. t... 

AD V C' C ATE, 
82,8, st 	2 Mtr Pond 

ADVOCATES FOR .i 	 ' 	 8riasbtr1e t 	ii ELock. 
8r*nIoie-6O 

 
00. 

Forms can be had at: The Judicial Department Multi—purpose Co-perativ. Society. Lid 
High Court Buildings, BANGALORE-560 001. 
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Senior Administrative Officeril 

for DIRECTOR 
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t 

I 

Grams :Develectronjcs 
t elex: 0845288 
PiTone: 73205 

To 

.-r 

No / 4  
Governrnery of India-Min of Def 
Df Research&Develprnent Orgn 
Jlectronics&I,adar Deve1Ornent Est 

PB No 5108-1-ligh C-rounds, 
Bangalore, 2i_April 1986 

Subj ect : -RECTIICPT TO7 OP SENTnTiTTY 
--- 

Reference your application dt 

Your case on the above subject has been 
examined once again. Your contention retarding 

-detaching BPRJ from LRDE and subsequent merger in 
LRDJ, for purposes of seniority is not correct. 
It may be noted that till tho PB for Industrial 
Staff of BPFU ws sanctioned during198o, the 
Industrial Staff of BPPU was on Purely temporary 
basis for duration of the project. There was no 
Question making combined seniority roll of BPFU 
staff with LRDE/EPD industrial staff which was 
sanctioned on regular basis. EPPtJ Industrial Staff 
has been sanctioned separately during 1980 and the 
staff has become regular Since kx then. 
Seniority roll for BPPU has also been prepared 
separaiely. AR per. ioeiion taken during 1984

' 
 

industrial staff of BPPtJ has been merged alongwith 
LRDE industrial staff and seniority has been fixed 
as per existing rules ie from the date of 
appointment/promotionihri 1n Jj il  has been promoted to 	 wef 	 j 
and you have been promo e d o 
wef 

	

Your request for placing your name 	 . abovë Shri X 	 who 	(been/prom
-
oted earlier t o 	nn 	be gone-. The Seni orlty 

has been fixed as per rule,s on the subiect. 



ITO 
 Grams :Develectronics 	/ / 

t 1 	08A288 	Government of India—Min of Del' 

P0 	Dwf Research&Development Orgn 
-' 	,E1ectronics&Hadar Deve1Oment Est 

To 	. L i';mvtP! 	PB No 51 08—High Grounds, 
Bangaloro, 	April 1986 

Subj ect —RECTTPICPTTflNflPSPTTflTTY 

Reference your application at/j1.iiiô 

Your case on the above subject has been 
examined once again. Your contention regarding 
detaching BPRJ from LRDE and subsequent merger in 
IJRDE for purposes of seniority is not correct. 
It maybe noted that till the PB for Industrial 
Staff of BFEU was sanctioned during 1980, the 
Industrial Staff of BPPU was on purely temporary 
basis for duration of the project. There was no 
question making combined seniority roll of BPJ 
staff with LRDE/EPD industrial staff which was 
sanctioned on regular basis EBB] Industrial Staff 
has been sanctioned separately during 1980 and the 
staff has become regular since kXIM then. 
Seniority roll for EBB] has also been prepared 
separabely.. Aci per dociion tQken during 1984,   
industrial staff of BFPU has been merged alongwith 
LRDE industrial staff and seniority has been fixed 
as per existing rules ic from the date of 

appointment/promotion. /Shri  
has been promoted to 	wef / / \/ / 7 

and you have been promoted to 

we '/'. 

Your request for placing your name 
above Shri 	. ; 	Lt-t ! 	who has been promoted 
earlier.to  you cannot 	done. The Seniority 
has been fixed as per rules on the subject. 

('rR PALS BIKAR ) 
Senior Administrative Officerli 

for DIRECTOR 



17c, WL'cT/86(E) 	 Sr± SeK?Rll.L1c1rni for petr. 
he; ts to b(--, tpken 	Sri SKoti and 

:jirspect of R05nd  6Sr--; Guttal forR.2 

I4P226/{ (LR) for rurther orders 

WP.16898/85(LR) 
Li., II for V,Stay 

Sri 2J0 Chout for ptr. 
Sri M.Virappp Molly forli.3 
Sri V.VUpadhyaya forR.6 
Sri K.SVysa raofarR.5 
L.T,Knrk1a 11.1, Stto R. 2 
11.7, 8 3nd9 Sd., 

Sri B.K.ManjunatlT for petr. 
Sri F,VPtil for aplicart in 
L& II 
notice issued to R1 and2 
on 6-11-85 Ack NYR. 
Sri H.G. Hnde for petr. 

Sri S,BAd1 for petr. 
Go vi;. !dv • to take notice f or 

xespts. 
Sri H.N.Narayna for 	II II 

20, WP.19861/8 U 

for further orders 
I 

21. t4P.15210/86(E) 
Re: ienent 

116 

22 WP.19278/86(LR) 	 .. Sri- .V.Gngdhartppa 
Furnishing of PF, Copies cover Fck 	for petr. 

etc., to respts 1 to 3 

23. WP9838-39/86(LR) 	S .  B.R0 S,Gowda for ptr. Re: rofiling of process memo 
after rectifying 
defoe t5 

2+. WP.1001+3 io+/86(LR) 
- cb- 

WP.10067/86(LR) 
tb-. 

itP10062/86(LR) 

27 14P,136 29/86(S) 
- do- 

IM 

Sri R..unr Rjm for petr,  

p.. 0 . •14 



- 	- 	 V C.iI.O.f 

28, tJP.21)+18/82(LR) 	 Sri D,L.N,Raofc' ptr, 
Re: IPF, Cl for R,2 	Govt. !dv 0  is directed to t ale 

notice for R.3, + 

W2.26891/82(.I,R) 	 Sri 	 for petr .  
Re: PF, C.A for R.1, 2 to 
- 	be isued notice 

4P.18303/82(LR) 	 Sri B.Bhevnj sbnkor Rao for steps tke geintt R.3 who petr 
is. repoit od to be dead 	Sri PGpa Pathy Bhat for 

G0vt. .'Idv isdirected to take 
notice forJ.1, 2 
Sri N.Krishna 	Gt1ppint 

in IjI 

WP.19937/82(LR) 	 Sri M.Shivnpp for 	tr. Steps in respect d R.3 
who is reported tote deed 

32. WP.19251/86(ds) 
further orders 

Sri J.A.Sequcira for 	petr. 
ic1v. for r e S pb s. 

If 

33. WP.19252/81(Eds) 
ci 0-. 

3)+. WP.333/36(LR) 
- Cls  

-do-. 

Smt, M.N.Pxrnj1a  
fcT i3e tr. 
Sri S.Shivaswamy 
F,, dvocnte for caveator for 
R3 
Sri P.Kr&'nappa for r+ 
L,T.Hos5kc e , Stnte 

G.Gurucharan R.1, 21  5 Sd., 

P... .5 
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CENTRAL ADMINISTRATIVE TRIB1AL 
BANGALORE BENCH 

Commercial Compi.sx(BDA) 
Indiranagar 
Bangalore - 560 038 

Dated 

Application Nec. _1925 to 1940/86(F) 

ppiicant 	
Respondents 

Shri V.M. Vinayegamurthy & 15 Ore 	V/s 	The Director, LRDE & 10 Ore 

To 

Shri A.K. Barierjee 

Shri U. Prabbakaran 

Shri M. Dekehinaimirthy 

(Si Woe. 14 to 16 - Tradesman 'A' 
Electronics & Radar Devsiop.snt 
Establishment, DRDO Complex, 
Mihietry of Defence, 3eevanbhii,anagar 
Post, Bangalore - 560 075) 

Shri A.C. Rajasekhar 
Advocate 
No. 82/8, let Cross, 12th Plein Rd, 
Banasharikarj I Stage, II Block, 
Bangalore - 560 050 

IS. The Director and Chairman DPC III 
Electronics & Radar Development 
Establishment (LRDE) 
DRDO Complex, Ministry of Defence, 
3eevanbhimanagar Post 
Bangalore - 560 075 

Shri S.S. Chandraeekharachary 
Tradesman 	Purchase Section, 
LRDE, DRDO Complex, Fl/a Defence, 
Jeevanbhimanagar Post 
Bangalore - 560 075 

Shri M.R. Satyanarayena 
Tradesman 	8.P.P.U. 9  L.R.0.E. 
Ministry of Defence 
Cambridg, Road 
Uls oor 
Bangalore - 560 008 

Shri V.M. Virlayegamurthy 

Shri P. Thersies 

Shri K. Bhaskara Pillaj 

Shri M. Munikrishna 

5, Shri A. Ourgachalam 

Shri M. Subbaraya 

Shri M. Gajendra 

B. Shri V.K. Subramja 

Shri. K.G.J. Nair 

Shri N.G. Shaehjsekhera 

(Si Woe. I to 10 - Tradesman 'A', 
Electrnjcg & Radar Dvslspment Establishment, 
CR00 Complex, Ministry of Defence, 
Jesvanbptjmanager Post, Bangalore - 560 075) 

Shri M. Srinjvaaa 

Shri D.V. Kriahnappa 

Shri Krishnamurthy 

(Si No8, 11 to 13 - Tradesman 'C', 
Electronics & Radar Development Establishment 
DRDO Complex, Ministry of Defence, 
Jeevanbhimanagar Post, Bangalore - 560 075) 
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Shri M.D. L,ek.hmar,arao 
Tradesman 'C' 
MEG (Fabrication) 
LRDE, DRDO Complex 
Jeevanbhiesenagar Post 
Bangalore - 560 075 

ShrI. D.S. Rawat 
Tradesman 'C' 
En.S.D. 
LRDE, DRDO Complex 
Ministry of Defence 
eevenbhimanagar Post 
Bangalore - 560 075 

Shri S. P. Mohan Kumar 
Tradesman SI 

CDt, LRDE 
ORDO Complex 
)eevanbhimanagar Post 
Bangalore - 550 075 

Shri V. Sharkar 
Tradesman 'C' 
C.P.G. 
LRDE, ORDO Complex 
Jeevanbhi.anagar Post 
Bangalore - 560 075 

25, Shri M. Mayanna 
Tradesman 
En.S.D. 
LRDE, DRDO Complex 
Jeevanbhimanegar Post 
.Bangalore - 560 075 

Shri K. Keshavaju 
Tradesman 'A' 
M.E.D. 
LRDE, D(D0 Complex 
Ministry of Defence 
3sevanbhiaenqar Post 
Bangalore - 560 075 

Shri B. Sri.an Narsyana 
Tradesman 'A' 
Battery Pilot Plant Unit(BPPU) 
LRDE, Ministry of Defence 
Cambridge Road, Ulsoor 
Bangalore - 560 008 

Shri P,S, Srinivasa 
Tradesman 'A' 
LRDE, DM00 Complex 
).evanbhimanagar Post 
Bangalore - 560 075 

Shri M.S. 1d.arajaiah 
Senior Central Govt. Stng Counsel 
High Court Buildings 
Bangalore - 560 DCI 

Subject : SENDING COPIES OF ORDER PASSED BY THE BENCH 

Please find enclosed herewith the copy of ORDER paS8ed by this Tribunal 

in the above said Applications on 17-6-87. 

SE IOP( OFFICER 
_-- (JUDICIAL) 

Encl : As ablve 



'4. 
CENTRAL ADMINISTRATIVE TRIBUNAL:BANGALORE 

DATED THIS THE 17TH DAY OF JUNE,1937. 

PRESENT: 

Hon'ble Mr.Justice K.S.Puttaswamy, 	 .. Vice-Chairman. 
And; 

Hon'ble r'lr.L.H.A.Rego, 	 .. Member(A). 

APPLICATIONS NUMBERS 1925 TO 1940 OF 1986. 

I. V....Vinayagamurthy, 
49 years, 
S/o V. uniswariAy. 
P.Tharsies, 
46 years, S/o Ponnajah. 
K.Bhaskara Pillai, 
42 years, 
S/o flalakrishna Pillai, 

4unikrishna, 
36 years, 
5/0 Munivenkatappa,  

.. Applicant in A.1925/86. 

Applicant in A.1925/8C3. 

Applicant in A.1927/86. 

Applicant in A.1928186. 
5. A.Durgachalam, 

39 years, S/o R.Adimulakonar. .. Applicant in A.1929/86. 
6.•. .Subbaraya, 

42 years, Sb 	M.Munivenkatappa. .. Applicant in A.1930/36. 
•. .  . Gajendra, 
38 years, Sb 	B.luninarasappa, .. Applicant in A.1931/86. 
V.K.Subramanian, 
42 years, S/o Nakan Mudaliar. .. Applicant in A.1932/86. 
K.G.J.Nair, 
46 years, S/o Govinda Pillai. .. Applicant in A.1933/83. 

10.Sri N.G.Shashisekhara, 
37 years, S/o N.B.Gangappa, .. Appliant in A.1934/36. 

II.]' '.Srinivasa, 
45 years, S/o N.i\iunivenkatappa. .. Applicant in A.l935/86. 

12. D.V.r(rishnappa, 
45 years, S/o Venkatappa. 	 .. Applicant in A.1936/46. 

13.11rishnamurthy, 
35 years, S/0 Puttasharniachar. 	.. Applicant in A.1937/86. 

14.A. K. Banerjee, 
37 years, Sb 	5.C.'3anerjee. 	 .. Applicant in A.1938/6G. 

- 	lS.U.Prabhakaran, 
. 	' 	45 years, S/0 	Nair. 	 .. Applicant in A.1939/86. 

Dakshinaurthy, 
38 years, Sb 	F..Doraiswamy 	 .. Applicant in A.1940/86. 
Applicants in A.Nos.1925 to 1934 and 1938 to 1940 of 1986 
are working as Tradesman 'A' and Applicants \ in A \Tos 1935 to 1937 of 1986 are working as Tradesman 'C' in Electro- 
nics and Radar Development Establishment, DRDO Complex, :inistry of Defence, Jeevanbhimnagar Post, Bangalore-75. 

(By Sri A.C.Rasekhar,Advocate for Applicants) 
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I. The Director and Chairman 
DPC III Electronics and Radar Development 
Establishment (LRDE) DRDO Complex, 
\ii1istry of Defence, 
Jeevanbhjianaar Post,Bangalore-560 075. 

S.S.Chandrasekharachary, 
Tradesman 'A' Purchase Section, 
LRDE, DEDC) Complex, inistry of Defence, 
Jeevanbhiilanagar Post, 
Pungalore_75. 
:LR.Satyanarayana, 
Traciesrtan 'A',  
inistry of Defeice, Cambridge Road, 

Ulsoor, 

! 

Trades:ian 'C' 	F'5 (F'abrication), 
LRT, 	Co.plex, 
JeevanbhLmiia,ar Post, 
Bdnalore 53) 075. 

D.S.Rawat, 
Tradesman 'C',  
LPJD'T, flRflr)Coiplex, 
.;inistr)' of Defence 
Jeevanhhiiaanagar Post, 
Eangalore_5r',0 075. 
s.P.::ohan 'Zumar, 
Tradesman 'C',CDP,LRDE,DRDO 
Complex,Jeevanbhi managar Post, 
Bangalore-SCO 075. 
\'.Shankar, 
Tradesman 'C' CPG,LRDE,DRDO Complex, 
Jeevanbhimanagar Post, 
Pangalore-75. 

.. Respondent-I 
in all Applications. 

Respondents 2 and 3 
in A.os.l925 to 1934/GG 

S. •..' ayanna, 
Tradesman 'C' Ei.S.D.,LRD,DRY) Complex, 
Jeevanbhiiaanagar Post, 
Pangalore-560 075. 	 .. Sl.Nos.4 to 8 are 

Respondents 2 to 6 in A.Nos.1935 
to 1937 of 198G. 

9. K.1 eshavalu, 
Tradesman 'A',PT,Electronics and Radar 
Development Establishment (LRDE),DRD3 Complex, 
:iiistry of Defence, Jeevanbhimanaar Post, 

flaingalore-5Gfl 075•  
lO.R.Sriiaa arayaria, 

Tradesan'A', Patter)' Pilot Plant Unit (BPPU) LRDE,inistry 
of Defence,Cabridge Road, 
Ulsoor, Pangalore-8. 

l.S.Srinivasa, 
Tradesman-A, LRDE,DRDO Comp1x, 
Jeevanbhimanagar Post, 	 ..Sl.Nos.9 to Ii are 
Eana1ore-75. 	 Respondents in A.Nos.1933 

to 1940/86. 
(By Sri .S.Padnarajaiah,CGSSC). 
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These applications having come up for hearing this day, Vice-

-chahin, made the following: 

ORDER 

As the questions that arise for determination in these cases 

are common, we propose to dispose of them by a common order. 

2. All the applicants who commenced their service as Tradesmen 

in the Department of Electronics and Radar Development Establish-

ment, Government of India ('LRDE') were holding the posts of 

Tradesmen-C on 30th October,1979. On that day there was also 

a temporary unit called 'Battery Pilot Plant Unit' ('BPPU') under 

the control of the LRDE which came to be merged with the LRDE 

from that very date. On such merger of the BPPU with its personnel 

with the LRDE, Government made an order on 31-10-1979 	regulating 

the inter se 	seniority 	of 	those 	absorbed 	vis-a-vis working 	in 	the 

LRDE. That order reads thus: 

"The case was referred to Department of Personnel and A.P.who 
have ruled that on merger, the staff belonging to the Pilot 
Plant Production should be placed enblock junior to the regular 
staff belonging to the LRDE. The inter'se seniority of the 
individuals may, therefore, be fixed accordingly." 

But, on a consideration of the representations made by the officials 

aggrieved by the order of Government, the Director General of 

the LRDE as the Head of the Department on 31-10-1979 directed 

as under: 
It 

Para 957/80. 

SENIORITY ROLLS FOR INDUSTRIAL STAFF 

NICKEL CADMIUM BATTERY (PP UNIT). 
Seniority rolls in respect of the industrial staff recruited 

for Pilot Plant Nickel Cad1nium Eatteries will be maintained 
separately from Group-VI onwards upto C/\i II for Departmental 

* 	Promotions through DPC III 

However there will be common seniority for C/Ni I 
' 	upwards which come under DPC II. To enable consideration 

for  promotion to C/M I by DPC II, the C/M of PP (Ni-Cd) 
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staff will come under the common roster. 
On the basis of this decision and all other relevant f 

competent authority had promoted respondents 2 and 3 in Applica- 

tions Nos.1925 to 1934 of 1986, respondents 2 to 6 in Applications 

1935 to 1937 of 1986 and respondents 2 to 4 in Applications Nos.1938 

to 1940/1986 to be hereafter referred to as 'promotees' as Tradesman 

'A' or 'C' on 8-1-1981 and 17-7-1982 respectively from which dates 

they are holding the respective promoted posts. 

Evidently on the basis of his decisions and other relevant 

factors thereto, the Director had drawn up a seniority roll of 

Tradesman-A in January,1984 assigning higher ranks to the promotees 

and lower ranks to the applicants herein, who had been promoted 

on later dates. Aggrieved by the lower ranks assigned to them and 

the higher ranks to the proniotees, the applicants made individual 

representations to the Director, who in July,1984 rejected all of 

them. But, notwithstanding the same, the applicants continued to 

make representations from time totime which have not found favour 

with the Director. Hence, the applicants have approached this 

Tribunal on 26-11-1936 by separate but identical applications under 

Section 19 of the Administrative Tribunals Act(Act) challenging the 

decision of the Director dated 30-9-19S0, the promotion orders made 

on 8-1-1981 and 17-7-1982 and the seniority list drawn up by him 

in January,1984 on diverse grounds. 

In their common reply, the respondents have inter-alia urged 

that these applications made on 26-11-1936 seeking to challenge the 

decision of the Director reached on 30-9-1980 and the ptOl1Ot1OflS 	
44 

several prornotees made prior to 1-11-1932 were not entertalnable 

der the Act and if those challenges cannot be entertained afortlori 

their challenge to the seniority list of 1984 cannot be examined. 

In the very nature of things, it is necessary to examine this prelimi-

nary objection of the respondents first and then the merits, If that 
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becomes necessary. 

5. Sri M.S.Padmarajaiah, learned Senior Central Government 

Standing Counsel appearing for the Union of India and its subordinate 

authorities contends that these applications made on 26-11-1986 under 

Section 19 of the Act seeking to challenge the decision reached 

by the Director on 30-9-1980 and the promotion orders made on 

8-1-1981 and 17-7-1982 were not maintainable as ruled by the Principal 

Bench of this Tribunal in V.K.MEHRA v. Ti-IE SECRETARY, 

MINISTRY OF INFORMATION AND BROADCASTING,NEW DELhI 

(ATR 1986 CAT 203) and this Bench in Dr.(Smt.)KSHAMA KAPUR 

v. THE SECRETARY,. INISTRY OF HEALTH AND FAIIILY WELFARE 

(A.No.46/87 decided on 12-6-1987) and on that very basis their chal-

lenge to the seniority roll of 1984 cannot be entertained by us at 

all. 

Sri A.C.Rajasekhar, learned counsel for the applicants, refut-

ing the contention of Sri Padrnarajaiah, contends that these applica-

tions made on 26-11-1986, were well within time and this Tribunal 

should, therefore, adjudicate the claims on merits. 

We have earlier noticed the decision reached by the Govern-

ment on 31-10-1979 which was in favour of the applicants. 

But, unfortunately, for the applicants, that decision of 

Government did not lost long and on 30-9-1980 the Director reached 

a decision which is adverse to them and is even contrary to the 

earlier decision of Government. On the basis of new principles of 

seniority decided on 30-9-1980, he also promoted the proulotees 

on 8-1-1981 and 17-7-1982. Both these substantial adverse orders 

/ 	 against the applicants were made before 1-11-1982. 
. 	\ 

The question whether an order or proceeding concluded 

before 1-11-1982 is challengeable under the Act or not is no lou5er 

res integra. In Mehra's case, Justice Madhava Reddy, Hon'ble Chair-

man speaking for the Bench, has upheld a similar objection of the 

respondents in these words: 
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The Administrative Tribunals Act does not vest any power 
or authority to take cognizance of a grievance arising out 
of an order made prior to 1-11-1982. The petitioner requests 
that the delay in filing this application be condoned. 1ut, 
the question is not at all one of condoning the delay in filing 
the petition. It is a question of the Tribunal having jurisdiction 
to entertain a petition in respect of grievance arising prior 
to 1-11-1982. 

3. In Regn.No.T-34/85 Capt.Lachhnian Singh v. Secretary, 
Ministry of Personnel and Training,we held: 

"The period of three years laid down under sub-section (2) 
of Section 21 would have to be computed with reference to 
any order made on such a representation and not with reference 
to the earlier order.......the Tribunal would have jurisdiction 
under sub-section (2) of Section 21 to entertain an application 
in respect of "any order" made between 1-11-1932 and 1-11-1965" 
The limited power that is vested to condone the delay in filing 
the application within the period prescribed is under Section 
21 provided the grievance is in respect of an order made within 
3 years of the constitution of the Tribunal.Thouh the present 
petition is filed within six months of the constitution of the 
Tribunal in respect of an order wade prior to 1-11-1935 as con-
templated by sub-section (3) of Section 21, since it relates 
to a grievance arising out of an order dated 22-5-1931, a date 
more than 3 years immediately preceding the constitution 
of the Tribunal, this Tribunal has no jurisdiction, power or 
authority to entertain the petition. This petition is, therefore 
dismissed. 

In Dr.(Sint.) Ksharua Kapur's case, we have followed this enunciation 

and have also held that later orders made rejecting repeated repre-

sentations cannot be treated as revalidating the final orders made 

by an authority before 1-11-1982. On the principles enu1iciated in 

ehra's and Dr.(Smt.) Kshania Kapur's cases, we are bound to uphold 

the objection of Sri Padniarajaiah. 

As noticed earlier also, the seniority list preparted in 

January,1984 only reflects the decision taken by the Director on 

30-9-1980 and the promotion orders made on 8-1-1931 and 17-7-1982. 

Vhen we hold that we cannot interfere with them, then we must 

also hold that we cannot interfere with that seniority list and dismiss 

hese applications This wil be the position, even if tro seniority 

j
1its had been earlier maintained. 

The representations made by the applicants and others on 
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the placements of the promotees and others and their own were 

first rejected on 17-9-1984. If that is so, then these applications 

challenging the same are barred by time. As pointed out by us 

in Ksharna Kapur's case the later order made on 21-4-1986 reiterating 

the earlier decision of 17-9-1984 will be of no avail to hold that 

they are not barred by time. 

12. On the foregoing discussion, we hold that these applications 

are liable to be dismissed. We, therefore, dismiss these applications. 

But, in the circumstances of the cases, we direct the parties to 

bear their own costs. 	 1 

SJ 
VICE-CHA1iN 	 MEMB'i(A) 

J 
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